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Per Justice D.N.Chowdhury, V.C.:

" The only controversy raised in Fhis applicatioh perfainé to
the cancellation of the written test held in connection with the
selection to the post of 0.8, Gf.II in the scale bf‘Rs.\1600-2é60/7 of

) Personnel Branch, E. Railway, Howrah. By an order dt. 20.8.96, thé

said writtten examination was cancelled, the legaliéy of which is
challenged as arbitrary. L
2. \The respondents did .not ~file any réply ~to contest the
apﬁlicéfioﬂ. ’
3. ‘<On ‘the basis ‘of available records, it is difficult to
adjudicate the matter. ‘

@':{-‘*"'4.; In the cii‘cumstances, we al;é . of the "opinion that | ends .of
justice will be mgt‘ if a direction is issued to the reééondent
authorities to treat the instant application'és a  representation of
thé applicant and to dispose of the same within a specifi;d.time.

57 Accordingly, the OA is _disposed oflwith’a‘direCtibn to tﬁe
respondents, especiélly respondent No. ‘5 i.e.. Divisional *Persoﬁnel
_. Officer, ‘Howréh, to treat the instant OA as-a representétibh'of the
applicaﬁt and to dispose of the same by a speaking 'ordef” within one
months from the date of communicafion of this order. qucosts. "t

VICE CHAIRMAN




